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open court. 

CENrRAL ADC.fi NISTRAT IVE TRIBU i.'lAL, ALLAHABAD BE N:H • 

ALLAHABAD • 
• • • 

original Applic~tion NO. 1500 of 1998 

this the 16th day of December, 2004. 

HON' BL~ t-1R. JUSTICE S.R. SINGH, V.C. 
~ON'BLE MR. D.R. TIWARI, MEMBER(A} 

Mohd. MUStafa. Sjo late MOhdo Amiq, R/o HOUSe NO. 149/77 A, 

Atala Gulab sari (Near Mansoor Park), Allahabad. 

Applicant. 

By Advocate : sri K.N. Katiyar holding brief of sri V.K. Goel. 

versus. 

1. union of India through the General Manager, 

2. 

3 . 

NOrthern Railway, Headquarter office. Baroda House, 

Ne\..r Delhi. 

General Manager, r~rth Central Railway, Allahabad. 

Divisional Railway :-tanag er, NOrthern Railway. 

Allahabad. 

4. Senior Divisional personnel officer, Northern Railway, 

Allahabad. 

Respondents. 

By Advocate : Sri A.K. Gaur. 

0 R D E R 

BY JUSTICE S.~. SINGH, V.C. 

This o.A. seeks issuance of a direction to the 

r espondents to deploy and regularise the services of the 

applicant as Khalasi in the grade of ~.196-232/750-940 (RPS) 

from the year 1989 when the applicant was called in 

service and accordingly fixed his pay notionallY w.e.f. 

1989, Though the cause of action arose to the applicant 

in the year 1989, but the present o.A. came to be instituted 

only on 24.12.1998. ~ 
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2. Having heard the counsel for the parties and also 

having regard to the facts and circumstances of the case. 

we are of the view that it would meet the ends of justice 

if the o.A. is disposed of finally with the direction that 
I 

incase the applicant prefers a representation to the 

competent authority namely n.R.M •• North Central Railway. 

Allahabad. who shall look into the grievance of the 

applicant and take ap~ro~riate decision in respect of 

the claim of the applicant for deployment and regularis ation 

as Khalasi by means of a reasoned and speaking order to be 

pa'ssed within a period of four months from the date of receipt 

of such representation alongwith a copy of this order. under 

intimation to the applicant. 

3. The o.A. stands dispose d of as above with no order 

as to costs. 

GI RISH/-
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~t.l~ 
MEMBER(A) 
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VICE CHAIR 1AN 
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